
IN THE CENTRAL ADMINISTRATIVE TRI BUNAL: HYDERABADS BENCH: 
AT HYDERABAD 

ORIGINAL APPLICATION NO.635 of 1992 

DATE OF JUIJGMENT:23rd February 1993 

BETWEEN: 

Mr. P.Babu Rajendran 	 .. 	 Applicant 

AND 

Union of India represented by the 
Secretary to Government, 
Ministry of Water Resources, 
New Delhi. 

The Chairman, 
Central Water corrunission, 
R.K. Puram, 
New Delhi. 

The Chief Engineer, 
Central Water Commission, 
Government of India, 
Hyderabad. 	 .. 	 Respondents 

COUNSEL FOR THE APPLICANT; Mr. N.,Ramamohan Rao 

COUNSEL FOR THE RESPONDENTS: Mr. N.V.Ramana, Acjdl,CGSC 

CORAN: 

Hon'ble Shrj R•Balasubramanian, Member (Admn.) 

Hon'ble Shri T.Chandrasekhara Reddy, Member (JudI.) 
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JUDGMENT OF THE DIVISION BENCH DELIVERED BY THE' HON'BLE 
SHRI T.CHANDRASEKHARA REDDY, t'tember (Jud1.1 ) 

This application was filed under Section 19 of 

the Administrative Tribunals Act, 1985 to declare that the 

applicant is entitled to be treated as having been promoted 

as Extra Assistant Director/Assistant Engineer/on an adhoc 

basis with effect from 5.6.1987 and to direct the respondents 

to fix the pay of the applicant in the category of Extra 

Assistant Direators/Assistant Engineers from the date he 

had been promoted on adhoc basis and for certin other 

reliefs. 

2. 	The facts giving rise to this CA in brief are as 

follows:- 

The applicant was appointed to the post of 

Supervfsor (now redesignated as Junior Engir'ieer) in the 

Central. Water Commission with effect from 22.5.1972. He 

went on deputation to National Water Develoj- ment Agency, 

with effect from 6.6.1984 initially for a jeriod of two 

years but he continued on deputation till the end of 

May1987. While the applicant was on deputation, some of 

his juniors were promoted to the post of Assistant Engineers 

in the year 1986 and also in the year 1987 after the 

contd. 



applicant had @ee- returned to the perent department on 

5.6.1987. After his return to the parent department, the 
given 

applicant was not/adhoc promotion with effect from the 

date his junior had been given adhoc promotion in the 

post of Assistant Engineer. The applicant 	said to have 

made several representations but in vain. The applicant 

±r-sa4é-te ha&t. pxøx been promoted on regular basis with 

effect from 18.8.1992. The grievance of the applicant is 

that he isliable to be promoted on adhoc basis from the 

date his immediate junior was promoted with all consequential 

benefits and on his regular promotion from 18.8.1992 his 

pay is tso liable to be stepped up equal to that of his 

junior. So, the applicant has filed the present application 

for the reliefs as already indicated above. 

Counter affidavit is filed by the respondents 

opposing this O.A. 

We have heard Shri Abhinand3 for Mr. N.Ramamohan 

Rao for the applicant and Shri V.Rajeswara Rao for Mr. N.V. 

Ramana, learned Additional Standing Counsel for the 

Respondents. During the course of the '*aring, it Eas 

conceded that the applicant had been promoted on adhoe 

basis with effect from 18.8.1992. So, as the applicant 

had been promoted onLbasis as Assistant Engineer, 

the applicant has got right or his pay to be stepped up 
Wttt 1kxt 

equal to that of his junior with effect from 18.8.1992. 
1' 

So far as the other grievance of the applicant 

is concerned with regard to adhoc promotion with effect 

contd.... 
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copy to:- 

Secretary to Government, Ministry of Water Resources, 
Union of India NewDelhi. 

The Chairman, Central Water Commission, R.K.Puram, New Delhi, 

The Chief Engineer, Central Water Commission, Government of 
India, Hyderabad. 

One copy to Sri. N.Ram Mohan Rao, advocate, 714, Brindavan 
apartments, Red hills, Hyd. 

One copy to Sri. N.V.Ramana, Addi. CGSC, CAT, Hyd. 

One spare copy. 
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from the date his juniors have been promoted, we are not 

inclined to give any direction to the respondents as the 

applicant has now been prdmoted on regular basis. It is 

strongly contended on behalf of the applicant by Shri 

Abhinand that the applicant should be given the pay and 

emoluments in the post of Assistant Engineer after giving 

him adhoc promotion with effect from the date 't1) junior 

to the applicant had been promoted on adhoc basis. Even if 

adhoc promotion is given to the applicant as contended by 

the learned counsel for the applicant, as the applicant 

ha& not worked in the promotional post on adhoc basis, 

in view of the Judgment in Paluru Ramakrishnaiah's case 

(41R 1990 SC 166) and Virendra Kumar's case (AIR 1991 Sc 958), 

the applicant is not entitled for pay and allowances in the 

promotional post 	 Hence, 

we see no point in the argument of the learned counsel for 

the applicant that the applicant is entitled for arrears 
c 	 C 

in the promotional post. 

In the result, we direct the respondents to 

step up the pay of the applicant equal to that of his 

junior with effect from 18.8.1992 with all consequential 

benefits. 

The OA is allowed accordingly leaving the parties 

to bear their own costs. 

t 	 IFIED SE ThUE COPI,T1 

Date.................. a.......... 	I'-13 tj 
Court Officer 

entral Administrative Tribunl 
Hyderabad Bench 

Hvderabad. 
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Copy to:- 

Secretary to Government, Ministry of Water Resources, 
Union of India,'Newtelhi. 

The Chairman, Central Water Commission, R.K.Puram, New Delhi 

The Chief Engineer, Central Water Cornission, Government of 
India, Hyderabad. 

One copy to Sri. N.Ram Mohan Rao, advocate, 714, Brindavan 
apartments, Red hills, Hyd. 

One copy to Sri. N.V.Ramana, Addi. cGSC, CAT, Hyd. 

One spare copy. 
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from the date his juniors have been promoted, we are not 

inclined to give any direction to the respondents as the 

applican&hàs now beenprdrnOted on regular basis. It is 

strongly contended on behalf of the applicant by Shri 

Abhinand that the applicant should be given the pay and 

emoluments in the post of Assistant Engineer after giving 

him adhoc promotion with effect from the date €jé junior 

to the applicant had been promoted on adhoc basis. Even if 

adhoc promotion is given to the applicant as contended by 

the learned counsel for the applicant, as the applicant 

ha( not worked in the promotional post on adhoc basis, 

in view of the Judgment in Paluru Ramakrishnaiah's case 

(IR 1990 SC 166) and Virendra Kumar's case (AIR 1991 SC 958)1  

the applicant is not entitled for pay and allowances in the 

promotional post brAthitdpetaaJ&Jat'\wQc1*4. Hence-, 

we see no point in the argument of the learned counsel for 

the applicant that the applicant is entitled for arrears 
t%i-'---' U2- 	1 C 

in the promotional post. 

In the result, we direct the respondents to 

step up the pay of the applicant equal to that of his 

junior with effect from 18.8.1992 with all consequential 

benefits. 

The 01k is allowed accordingly leaving the parties 

to bear their own costs. 

(Dictated in the open Court). 

rn- (R. BALASUERAMANIAN) 	 (T . CHANDRASEKHARA REDDY) 
Member (Admn.) 	 Member (Judl.) 

Dated; 23rd February, 1993. 	_ 	 a 
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'DtPEjj BY - 	COMPAFiEL bY 

CHCkLL Y 	kPPRCVLb BY 

IN Ti-I CEHTR.;L AEi1INI5TRIvL TRjEU1 ;,J 
IiY;Er,AD ELcCH T2 HYDEpJBAj) 

THE HON' SLE M}\V.NEELADRI RhO V.C- 

A'D 

- 	THE HON'BL 

AND 

THE HUN' BLE MR.CUANDRA SERHAR REDDY 
:MEMBER(j) 

TH8 HON'BLE 

TED 

- 	O1BEi/JUECMENT: 

R.P./C.WJi.Js. 

TA1 	- 

Aãnitted and Interim directions 

iss ued. 

Allowed 

Disposed of with dire.tions 

Dismissed as Withdrawn 

Dismissed 

Dismissed for default 

RejecteWOrddred 

fio-trder as to costs. 

Central A1rninitratiVS Tribaftal 

0 	AT C H 

flyflfl4IMb I4ENJ 




